
     

 

     

          
    

          
   

  

    

      

       

   
      

            

  

     

   

   

  

        

             

          

           

          

          

               

           

     



4. The Applicant Company is also directed to serve notices along with copy of

scheme upon:- (i) Registrar of Companies, Mumbai (ii) to the Regional Director,

Westem Region, Mumbai (iii) Creditors with a direction that they may submit

their representations, if any, within a period of three months from the date of

receipt of such notice to the Tribunal with copy of such representations shall

simultaneously be served upon the Petitioner company, failing which, it shall be

presumed that they have no representations to make on the proposal.

5. Within 7 days from the date of this order, the Applicant Company to publish

notice of the date of hearing of Petition as required under NCLT (procedure for

reduction ofshare capital Rules 2016) in 'Free press Journal' in English language

and translation thereof in 'Navshakti' in Marathi language both having circulation

in the state of Maharashtra and may also uploaded the same in the website of the

company, if any, seeking objections from the creditors .

6. The Applicant Company to file affidavit in this Tribunal not later than 7 days from

the date of issuance of such notices as stated in paragraphs 5 & 6 above and

publication of the notices.

(Judiciar)B,S.V. Prakash Ku

V. Nallasenapathy, Member (Technical )
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